
~. 'the ca~lty of the Pl'eS' w.a 
utiUsed bl c1earift. ~ 01 the .. 
~~ items. 

M) 1'_ said. »"* b .. ~ ~otarx, 6 
cy,liQder 'Md • 'plateD ~pe printina 
l8aOhiJMe au ;no ~hi~ l'.maineO 
idle tw want ~ 'work. 

S ...... ~ Ie 0PeraiI0a 

~6. SHRI NARAYAN CHOUBEY: 
Will tOe l\tU~1' of aAILWAYS be 
pleased to state: 

(a) how many steam locos are in 
operation on the Indian Rallways; 

(b) whether there is a scarcity of 
spare parts is variQus steam loco-
shed$ which haplJ)er repair of steam 
engines; 

(c) whether production of steam 
en,stne spare parts bas been stopped; 
and 

(d) it so Ule reason. tll8l'efor? , 
THE MINISTER OF g'ATE IN TH£ 

MINISTRY OF l\AlLWJ\YS (SH!tI 
c. ~. JAFFER SHARIEF): (a) 8,122 
Steam locos are in ser vice on IndIan 
Railways. 

(b) Whil~ Railways are geared to 
ensure adequate availablli f y of spares 
to sheds for maintenall~e of loco· 
motives, of late, the position has :re-
ceived a set back due to severe shor-
tage of eleotrical power wluch has 
resultE:d in a reductioo in the produc-
tion capacity of Railways Workshops 
and availability of trade items from 
industry. 

(c) No. 

(d) Does not arise. s.... .BrIdIe IIIder CUatRctioa 0. 
1I~B1ver 

587. SHRI NARAYAN CHOUBEY: 
WiU 1;lJe :Millister ef SHIPPING AND 
T~SPOaT be pleased to state: 

(a) whether e second bridge is 
utt~er temtruction on Hoghly con-
l'lectin. H()WT&h and Calcutta; 

(b) if so, since when the 'W9I'k at 
construction started; 

(C) What were the dlftereftt taraete 
of completIon of eonstruetion wOS; 
and 

(d) wn~t is th~ present stage of 
~stnlc.UQn wOl1l aDd when I, It ex-
pe.eted t~, Oe ~m.plet~d? 

THE MINISTER OF SHIPPIN(J AND 
TRANSPORT AND TOURISM A!fD 
CIVIL AVIATION (,SRR! A. P. 
SHARMA): (a) Yes, Sir. It is however 
a State project 6eing e-xeeuted by west 
Bengal Govt. with Central loan assis-
tance. 

(b) to (d). According to informa .. 
tion furnished by the State Govt., the 
posi tioo is as under: 

Year Com- Latest 
of '. pJ efion progreEs 
com.. target 
mence-
ment 

----
(i) Apprcaches June Dec. About 

and inter- '72 '82 20% 
change on 
Calcutta side. 

(ii) Approachf's Sept Jt J t 11 Itt 
and inter- '72 '83 10% 
change and 
Howrah side. 

(iii) Main Dec. Dec. About 
bridge '78 'BS II % 

---------- -----
StftJre by ~ and NI1I'Se5 of 

ADMS .. d Dr. Ram Maaobar 
IAIda BGllPital 

568. SHRI GULAM RASOOL 
KOCHACK: 

StillI )JOOL C~p J)AGA: 
SHRI N. E. HORO: 
aHRI Q. Y. KRISHNAN: 
IHRI OAYA RAM SHAKYA: 

Will the Minister of HEALTH be 
pleased to state: 

(a.) \Y1lath~ Re.J4euu l)octor. of 
An India Institute o! .ea1~ Sden-
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ees .. Kc:t. ,Doeto.r.°tutl -___ Dr Dr. tC) ':Seider naidants sbouW get 
llam 'Mailf.lMti Ldhfa ~tal are Oft a'pHJpdate .-&de of J*7.s ~ven 
strilte; to speciaUsts in the Central Govern-

(b) if 80. ,WAtt are their 
,grievances and reasons for 
strik .. ; and 

main 
ther.e 

(~) what are the set back in the 
arrival of an early settlement? 

mm MINJSTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (8HRt B. ~:N'KARAM'AND): 
(a) to (c). The Resident Dcctors of the 

All India Institute of Medical Sciences 
are on &trike witJto~t proper notice . 
frcm 21.t April, 1980. Their main 
grievances and reasons for the strike 
are .. undert-

(i) Thesis as a part of the IdDI 
MS Course be abolished with imme-
diate effect shtrting from tht:' batch 
of candidates appearing for the 
Final Examination in December, 
1980. 

(ii) All residents should be given 
appropriate residential accommoda-
tion immediately Qn tbeir joining 
the residency. 

(iii) The residents should not be 
required to do any Laboratory in-
vestigations or go to laboratories to 
collect investigation rp.ports. Ap-
propriate arrangem-ent~ be made to 
revisE: duty rosters so as to ensure 
that all residents get Sundays and 
Gazetted holidays off except the 
rE1sident on duty Who should get a 
week day off in lieu thereof. After 
a day and night duty of 24 hours 
the Te$;idents should get the next 
24 hours oft'. 

(iv) An reSlQents should be enti-
tled to one months earned leavel 
vacatic~, one month unpaid extra-
ordinary leave/sick leave, in addi-
tion to the existing casual leave. 

(v) (a) All pay of tb.e Re:-sidents 
witaAeki on account at strike should 
be im.mediately releaaolL 

(b) All Juaior Resicients should 
be ,paid .non .. practisina., allowance at 
par wiJa· dodors elQplQ)Ted in the 
Central Health Serv.ices. 

ment Service. • 

Ed) Pay-scah!s of JuaiGr -residents 
shau1l! be ""ought at par with those 
ef Junior Mf:dical eft'cers in Cemral 
Go¥'emment service. 

(vi) Contract signed by the red-
dents should be drastically revised 
so as to ensure removal of all un-
just and unilateral claus~s. 

2. Demands ()f the Resident Doctors' 
Association have been considered by 
the Institute authoritif:s and about 
most of the aeman~s, the manner in 
which they are to he dealt with, has 
been agreed to betwee11 the Resident 
doctors and the authorities after pro-
tracted negotiations at appropriate 
levels. HOlwever, with regard to one of 
the main demands relating to aboli-
tion of thesis from the MD/Ms Course 
the Faculty members, the- Academic 
Committee and the Institute BOdy do 
not find adequate grounds for aboli-
tion Of the thesis especially as the 
post-graduate students were aware ot-
the obliJation in the matter from 1he 
day they gained admission in the post-
graduate courses. The Institute Body, 
however, agreed to remove all diffi-
culties and bottlenecks in carrying out 
the research work and preparation of 
thesis. In this conne~tion it may be 
mentioned that the AIIMS is charged 
with the responsibility of denlcns-
trating a high standard of nledical 
ed ucation -to- the Medical Colleges of 
the country. Viewed this way, the 
Institute Body felt th3t abolition of 
thesis from the curric'_llae c.f MD/MS 
course in this ;>remier Institution 
would greatly tiilute the academic 
standards, whicn wftl. not be in the in-
terest Ot medical education. The above 
decisions of the Institute Body have 
already been communicatoo. to the 
drik.ing doctots in writiDIJ and they 
had beeD recpested to eaU of tlbe strike 
immediately 80 that tbeir various ae-
.ands .co"hi"be su·Uably JeS01ved as 
a packe,re 4ea1. U i. most unfortunate 
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that the striking doctors have not res-
ponded PGsitlye-ly to the efforts made 
so far. 

3. In. so fat as Dr. Rom Manohar 
Lohia Hospital is concerned, only the 
Junior Residents I·emained on strike 
from the evening of 2.1st May, 1980 to 
29th May, 1980. The strike was to 
express resentment against action 
taken by the authorlti~s in connection 
witli a quarrel between a Nurse and a 
Doctor of the- hospital. 

Looting a Marriage Party in 281 UP 
Train 

569. SHRI GULAM RASOOL 
KOCHAK: 

SHRI M. V. CHANDRA 
SHEKHARA MURTHY. 

SHRI V. KISHORE CHANDR .. ~ 
S. DEO: 

Will the Minister ,")r RAILWAYS be 
pleased te, state: 

(a) whether it is a fact that marri-
age party was looted in a train da-
coity in 281 UP Passenger near ,Man-
jhi RaIlway Staticn at Bhilai on the 
4th May, 1980; 

(b) if so, the details thereof; 

(c) whether the train daooities 
have been on the increase fC'r the 
last two years; 

(d) if 1';0, whether Railway Protec-
tiOn Force has not been effect~ve to 
tackle this problem; 

(e) how many train robberies 
have taken place during the last ~ix 
months; and 

(f) the steps being taken tl) check 
tht'rn ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRr 
C. K. JAFFER SHARIEF): (a) and 
(b). On 30-4-1980 (and not on 4.5.80) 
a marriar.8 party boarded, a second 

class compartment of 281 UP Passen-
ger train at Manj1U R .. lilway station 
situated in Chapra-Ballta Section of 
the North Eastern Railway. While thf: 
train was running between Manjhi 
and Manjhi bridge, 8 to 10 miscreants 
looted the belongings, ornaments and 
wrist watches not only of the mar-
riage party but also of the m~mbel's 
of a Ram Lila party valued at about , 
Rs. 10,000/-. One of tne passengers 
sustained knife injury. The miscreants 
escaped by jumping from the running 
train lea ving behind property worth 
Rs. 6,000 I-No arrest has been report-
ed so far. Government Railway Police 
Station, Chapra lias registered case 
N'J. 4 dated 13-5-80 under section 2951 
397 I.P .C. and investigations are in 
progress. 

(c) There is dec reaslng trend in 
dacoities and robberies Ull 1980 as com .. 
pared to previous years. 

(d) Policing including railw;:}y 
Pollcing being a state subject under 
the Constitution, 1he Gover!1ment 
Railway Police under the State Gov-
renment is responsible for maintain-
ing law and c,rder 10 railway premis-
es as well as for !_)revention and de-
tection of cnmes in running tralns 
and in railway premises. Railway 
Protection Force i'30 ~1l1y responslHe 
for protection of Rallw2 y Property. 

(e) During the last six TJlonths i.e. 
December 1979 to May 1980, 101 cases 
of robberies/dacoities in trains \vere 
reported on all Indian Railways. 

(f) All important and vulnerable 
passenger trains are provided with 
Pclice escorts for pr~vea.tion and de-
tection of such crimes in trains. Ratl-
ways maintain close li'iiaion with the 
State Police authorities at all levels 
and render necessary assistance when .. 
even required. About 2,000 R. P. F. 
personnel have been deployed to as-
sist the G .R.P. in es<=ortitllg pass~nger 
trains to deter crimi~als and instil 
confidence among the trFlvelling pub-
lic. TTEs/.A:ttendants/Conductors have 
been instructed to remain vIgilant to 
prevent enfry at unauthorised persons 
in train coaches. 




